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States Union Appropriation
Bill
payment during the year ending
the 31st day of March, 1954, in
respect of ‘Expenditure onr Dis-
placed Persons'.”

DeEMAND No. 46—CONSTRUCTION OF IRRI-
GATION, NAVIGATION, EMBANKMENT
AND DRAINAGE WORKS.

“That a Supplementary sum not
exceeding Rs. 4,00,000 be grant-
ed to the President out of the
Consolidated Fund of the State of
PEPSU to defray' the charges
which will come in course of
payment during the year ending
the 31st day of March, 1954, in
respect of ‘Construction of Irriga-
tion, Navigation, Embankment

"

and Drainage Works'.

DeMAND No. 48—CaPITAL OUTLAY ON
MULTIPURPOSE RIVER SCHEMES—
BHAKRA NANGAL PROJECT.

“That a Supplementary sum not
exceeding Rs. 8,24,800 be grant-
ed to the President out of the
Consolidated Fund of the State of
PEPSU to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1954, in
respect ofl ‘Capital Outlay on
Multipurpose River Schemes—
Bhakra Nangal Project’.”

PATIALA AND EAST PUNJAB
STATES UNION APPROPRIA-
TION BILL.

The Minister of Finance (Shri
C. D. Deshmukh): 1 beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
further sums from and out of the
Ccensolidateq Fund of the State of
Patiala and East Punjab States Union
for the service of the flnancial year
1953-54.

Mr. Deputy-Speaker: The question
is:

“That leave be granted 1{o in-
troduce a Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out of
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(Recovery and Restoration)
Amendment Bill

the Consolidated Fund of the

State of Patiala and East Pun-

jab States Union for the service:

of the flnancial year 1953-54.”
The motion was adopted.

Shri C. D. Deshmukh: I *intro-
duce the Bill.

I beg to **move:

“That the Bill to authorise
payment and appropriation of
certain further sums from and
out of the Consolidattd Fund of
the State of Patiala and East
Punjab States Union for the ser-
vice of the flnancial year 1953-54,
be taken into consideration.”

Mr. Deputy-Speaker: The question
is:
“That the Bill to authorise
payment ang appropriation of
certain further sums from and
out of the Consolidattd Fund of
the State of Patiala and East
Punjab States Union for the ser-
vice of the flnancial year 1953-54,
be taken into consideration.”

The motion was adopted.

Clauses 1 to 3, the Schedule, the Title
and the Enacting Formula were
added to the Bill. :

Shri C. D. Deshmukh: I beg to
move:

“That the Bill be passed.”

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed.”
The motion was adopted.

ABDUCTED PERSONS
AND RESTORATION)
MENT BILL

The Deputy Minister of Extermal
Affairs: (Shri Anil K. Chands): 1
beg to move:

“That the Bill further to amend
the Abducted Persons (Recovery

(RECOVERY
AMEND-

*Introduced with the recommenda tion of the President.

**Moved with the
733 PS.D.

recommendation of the President.
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[Shri Anil K. Chandal

and Restoration) Act, 1949, as
passed by the Council of States,
be taken into consideration.”

Thig piece of law hag a history be-
hind it and the Members of this
House are fully aware of the circum-
stances which had necessitated our
continuing with this law from time
to time. A little over a year ago, [
was before this House with an amend-
ment of the Bill and in that connec-
tion, we circulated a pamphlet called
“Facts about recovery of abducted per-
song in India and Pakistan” for the
use of the Members of this House. I
will, however, now touch upon the
most important facts in connection
with the Bill as well as the organisa-
tion which works this law and also
supply the latest figures with regard
to the persons restoreq from this
country and the other.

If I may say so, fthis is a matter
which may be considered from three
different angles. There is of course,
first and foremost, the question of
principlee. Then, there is the
question of finance and of its ad-
mindstration; and finally, there is, in
the absence of anything better, if I
may say so, reciprocity: that 1is
to ascertain what is being done by
Pakistan with regard to this.

It is with regard to the thirq ques-
tion, namely, reciprocity, that I shall
speak first. The hon. Members of
this House are aware thiat after the
tragic events of 1947, the Prime Minis-
ters of India and Pakistan came to an
agreement angd there was a joint de-
claration on September 3, 1947 say-
ing that women and children who
have been abducted must be restored
to their families and every effort
must be made by the Governments
and officers concerned to trace and
vecover all such women and children.

In pursuance of this, the Pakistan
Government issued a permanent ordi-
nance and the work of recovery and
restoration in that country is now
being carried on under the auspices
of that ordinance. We have our laws
passed in this House from time to
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time and we have never asked for
a permanent law and every year or
after fifteen or sixteen monthg when.
the law is about to expire, we have-
come before the Parliament so that
this House would have a chance to
consider thig matter afresh.

[PANDIT THAKUR DAS BHARGAVA in the
Chair]

It is true that we have been able
to recover and restore many more
persons than they have been able to
do in that country. I would like to
say here that in thig work, where
there is no politics involved, it ig &
question of humanity, and we have
received every possible co-operation
from the Pakistant Government. Our
officers or social workers who were
engaged in this work have always
reported to us the utmost friend-
liness and co-operation from their
counterparts i the other country.
As a case in instance, I may say in
1952 for several months owing to an
adverse judgment in the Punjab High
Court declaring this law as ultra
vires of the Constitution, we had to
stop the recovery work in our coun-
try. Our Pakistan friends, however,
did not take advantage of the situa-
tion; they carried on their work dur-
ing this period when our work was
entirely stopped. They recovered and
restored to us quite a decent number
of abducted persons. However, Sir,
the question of numbers is unimpor-
tant and I am sure hon. Members in
this House will agree and feel like
that; it is not a question of our res-
toring a number equal to the number
restored from the other and or any-
thing like that. It is not a case of
barter of human beings. It ig a broad
human question anq must be decided
in a very humane manner,

There is the question of finance.
Roughly speaking, for the last several
years, we have been spending about
Rs. 10,00,000 for this restoration work.

In 1953-54, the budget was for
Rs. 9,98,200; this includes a sum
of Rs. 99,970 which we have
spent in maintaining our re-
covery sections in Pakistan  it-
self; we have an organisation ip
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Karachi; we have one in Lahore and
also some skeleton staff in Dacca.
These three orgnisationg cost us near-
ly a lakh of rupees. Thus for the re-
covery and restoration work in India
itself, we have spent about Rs. 9
lakhg this year. Again, I say it is a
matter which could not be measured
in termg of money; it is a question of
principle. If you want to accept the
principle that women abducted during
the tragic days of 1946 anq 1947 have
to be restored to their lawful families,
then we should not think much about
the money involved in it. But surely
we have to see that the money which
has been sanctioned by this Parlia-
ment ig wisely and properly spent.
And I can give this assurance to the
hon. Members of this House that
every scrutiny is made over every ex-
penditure and utmost care is taken to
see that every rupee goes as far as
it can, -

I will say a few wordg about the
administrative set up. This work is
carried on under the auspices of the
External Affairs Ministry because it
involves continual reference to a
foreign state. My distinguished col-
league, Sardar Swaran Singh, Minis-
ter of Works, who has had consi-
derable experience of recovery work
in Punjab where he was Home Minis-
ter for a long time, has very kindly
been assisting the Prime Minister in
the day to day administration of this
section. In the Ministry itself, the
whole work is under the control of
one of our Joint Secretaries under
whom there is a high-powered officer.
Similarly, from the Pakistan side,
they have their high-powered officer.
Our high-powered officer is Shri A. L.
Fletcher who is Commissiomér of one
divisions in East Punjab and we
have our member in the tribunal de-
ciding every contested case and our

member is Pandit Thakur Das who

is one of the seniormost Superinten-
dents of Police in Punjab.

I am now coming to the question
of principle. I have already men-
tioned that there is a joint declaratiom
made by our Prime Minister and the
then Prime Minister of Pakistan that
every effort would be made to recover
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and restore all the women and child-

ren who hag been abducted, to their

lawful guardians. We stand by that

agreement. So do the other Govern-

ment.

The criticism has often been level-
led: a long time has elapsed; these
unfortunate women who had once been
abducted have now settled down in
their new homes, are happy and are
honoureq mothers, wives and so om;
why break up their liveg once again?
Or at least it is held that they might
have reconciled themselves to the
cruel fate. 1 wish, Sir, that facts
were like that. I wish I could have
taken hon. Members who {feel like
that round the restoration camps.

An Hon. Member: We would have
liked that.

Shri Anil K. Chanda: I would like
to take any hon. Member round.

Shri 8. S. More (Sholapur): With-
out being abducted!

Shri Anil K. Chanda: Let alone
their mental condition, even the phy-
sical condition of the restored women
will reveal the condition in which
they are forced to live and have been
living for the last few years. And
we will be devoid of any sense of
humanity if we do not do our level
best to restore these unfortunate wo-
menr who have been the victims of a
terrible fate. It is not our intention
to break their lives once again. Fate
has been very cruel to them. 1 as-
sure hon. Members that in no case
have we forcibly dragged out any of
these women and exported them to
the other side. We have restored
thousands of these women to the other
side and very few have tried to come
back or have written to us or have
made attempts to come away. It
might be said that conditions in Pakis-
tan are such that the womén who have
been sent out there can never find the
meang to escape or even to communi-
cate with the outer world. Assuming
but not admitting that such is the
case, what about th. restored women
in India? Thousands of them are in
India. How many of them have
tried to get away from .their old
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"homeg to which they have been res-
tored? In the period of about five
Years that this Act has been working
there are a very few isolated cases of
that nature.

Shri U. M. Trivedi (Chittor):
That proves that they are happy here.

Shri Anil K. Chanda: Sir, my hon.
friend will have his own time. Now
let me finish what I have to say.

So I woulg say very definitely that
it ig not a case of the women being
sent out against their wishes. It is
only where it is an uncontested case
that we take steps to restore them to
their families. Wherever it is con-
tested, the matter goes up before the
Tribunal consisting of one member
from our side and one member from
the side of Pakistan. I have already
mentioned the name of our member
of the Tribunal, namely Pandit Thakur
Das. Ang it is only when both the
members of the Tribunal come to an
agreed decision that we take any
steps. If they disagree, the matter
goes up before the two high powered
officers whose recommendation {s
sent to the Government. And within
fifteen days of that decision they have
a right of appeal to the Government.
So far as the work of the Tribunal is
concerned—] am sorry I have not got
the papers with me at the moment.
but I will give the figures from
memory—approximately 1,400 cases
went before the Tribunal in 1953. The
Tribunal meets continually. It is
only when there is a unanimous de-
cision by the Tribunal that we take
action.

It has been said: what about the
women you have restored and sent
out; do you, have any further news
about them, about the sort of life
they lead and so on? Obviously, Sir,
it is not possible for us to trace uo
every case after restoration and keep
in touch with them. But we have
reasons to believe that they dtre living
more or less normal liveg there. Other-
wise, as I said, their normal inclina-
tion would be to contact us or some
other party so as to get away. Here
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I would like, Sir, with your permission
to read one or two letters—I am pre-
pared to lay them on the Table of the
House—letters received by our De-
partment from women who have been
restored. Do I have your permissiom,
Sir?

Mr. Chairman:
out.

Shri V. G. Deshpande (Guna): Are
the letters written in their own hand?

He may read them

Shri Anil K. Chanda: The original
letters are here, in handwriting.

Shri V. G. Deshpande: But how
were they prepared?

Shri Anil K. Chanda: Of course I’
cannot vouch to that matter.

This is one letter written from
Hyderabad (Sind), dated 4th April,
1952

“I am really sorry that I could
not see you at Jullundur Camp,
before leaving for Pakistamr with
my brother and express my heart-
felt gratitude for your kind and
sympathetic attitude towards a
poor and helpless Muslim girl......
I was wrongly informed that
none of my kith and kin were
alive.”

Then she narrates how she met
her people.

The letter concludes like this:

“My people convey their sin-
cere thanks for the sympathetic
feeling you have for humanity.
...... In the end I again thank
you for your sympathetic attitude
towards me and other unfortu-
nate girls like me, and pray that
Almighty may grant you long life
and energy for the welfare of
humanity.”

Here is one of the letters received
from a Hindu girl recovered and
restored to us by Pakistan., This is
dated 14th September, 1953 and the
case can be traced easily by my hon.
friend if he has any doubts about it.
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“l am pleased to receive your
letter giving me information that
ee.... daughter of ........ has
been recovered from Lahore.
How can I praise the efforts you
have made in the recovery of the
said girl? Your organisation un-
doubtedly is working for the
noble cause. I have found that
each and every official of your
organisation works with the spirit
of comradeship and they have
real enthusiasm to help the un-
fortunate sisters left in Pakistan.”

Shri V. G. Deshpande: I would
like to know the name, whether she
is a Kashmiri girl.

Shri Anil K. Chanda: I can place
the original letters on the 'Table of
the House; I have a whole bunch of
them.

The work carried on by our Govern-
ment is highly appreciated by these
unfortunate persons and they are
grateful for what we are doing. Then
there is the question of social con-
science and it is said that our society
is so conservative that women who
have gone to the hands of the abduc-
tors and borne children to them ob-
viously are not welcome to their old
homes. I am very happy to say that
that is not the case. Social conscience
has considerably changed. And I may
refer to a recent case, which of
course does not refer to West Paki-
stan with which this Bill deals, but
with East Pakistan. Some time ago
I got a very pathetic letter from a
young husband in Calcutta whose
wife had been abducted from a cer-
tain village—and the district inci-
dentally happens to be my parental
home, Sylhet. The case was of such
a brutal nature, so much so that I took
advantage of my presence in Karachi
during the last visit of the Prime
Minister there and discussed this case
with the Chief Minister of
East Pakistan who also happened
to be there at that time. Later on
we came to know that this unfortu-
nate girl, a victim of circumstances,
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as a result of continual physical as-
sault had died. And we thought the
matter had ended. But fortunately
it recently came out that she was
alive and that it was some other girl’s
death which had been reported. And
recently she had appeared before a
law court in Pakistan and made =a
voluntary statement that she had
embraced Islam and married some-
body and also had borne her new
husband a child. Then I got a letter
from this young Bengali gentleman—
who comes from the middle classes
like me or like most of the Mem-
bers—saying that in spite of all that
has happened he is most eager to
welcome back that woman along with
that child. He added “I want not only
to do justice to this unfortunate girl
who, not because of her own volition
or anything she had done or not
done, has been the victim of
a cruel fate but also to tell the
Hindu public of Bengal that in such
a case we have to stand by the in-
jured party”. I feel very proud, Sir,
to get a letter like this from a
Bengali, a young compatriot of mine.
I do honestly believe that our social
consciousness has considerably chang-
ed. There is no fear of women who
have been once wrested from their
families, when they go back, not re-
ceiving adequate welcome. If there
is any doubt about it, of course, other
girls would not be restored to their
old families.

Shri V. G. Deshpande: Are you ex-
tending it to East Bengal?

Shri Anil K. Chanda: I merely
gave an instance of the change in the
social conscience.

Shri 8. 8. More: Have you restored
her?

Shri Anil K. Chanda: Well, we have
not been able to restore her as yet.

With these few words, Sir, I beg
to move that the Bill be taken into
consideration.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Abducted Persons (Recovery
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and Restoration) Act, 1949, as pas-
sed by the Council of States, be
taken into consideration.”

Shri U. M. Trivedi: I rise, not with
any hesitation to use any strong
language which it would be neces-
sary to use in this House to repeal this
measure. I say, at the outset, that if
it lies within our powers, within the
powers of this House, then we must
decide here and now today, that this
law must go lock, stock and barrel.
It is a shame; it is a disgrace for us
to allow this law to remain for even
a day in our country. It is a disgrace
to our womanhood; it is a disgrace to
our chivalry; it is a disgrace to all
that we stand for; it is a disgrace to
our liberty. Under what provision of
international law we have enacted
this? We might have enacted it in
1949. We are no longer in the year
1949. We are today in the year 1954.
We have got our Constitution granted
to us on 26th January, 1950. That
Constitution provides citizenship for
all of us and that citizenship is to be
put to naught by this law which has
been placed before us: we have sub-
stituted the ideas of true womanhood
for chattel. We have imbibed the
ideas of Mohammedans who believe
that woman has got no soul.

The Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawaz Khan): That
is not the idea of Mohammendans.

Shri U. M. Trivedi: I am sorry. It
has come out of this, that a woman
is born out of the ribs of Adam, that
the woman is born out of the ribs
of man and therefore, she has no
soul. Whatever it may be, I accept
your proposition that she has a soul,
but I am not prepared to accept your
proposition that as chattel they can
be removed from our country and
handed over at the border. The right
of citizenship has been snatched away
by this provision which has been
made before us. What is the provi-
sion that we have got by our law.
Pakistan has no such law. Pakistan
has not recognised the fundamental
rights that we have recognised here
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in our country. Article 5 of our Con-
stitution reads:

“At the commencement of this
Constitution, every person who
has his domicile in the territory
of India and—

(a) who was born in the ter-
ritory of India; or

(b) either of whose parents was
born in the territory of India; or

(c) who has been ordinarily
resident in the territory of India
for not less than five years im-
mediately preceding such com-
mencement, shall be a citizen of
India.”

Have we got the right to drive out
a citizen of India from the shores of
India? That is the problem which is
before us. We have got so many
things to look into. I am not going
to tell you about ethics, because I
have my own ethics and you have
your own ethics; we will not agree.
Perhaps you will not agree with me
about laws of morality. They may
appear superstitious to you and
they may not be superstitious to me.
When this law was originally made,
one lady Member, Mrs. Durgabai, at
that time raised a point for amend-
ment in this Act and that amendment
was then accepted by Shri Gopala-
swami Ayyangar, the then Minister,
and this law was limited up to 31st
October, 1951. At that very time it
was said that this law was being made
only to restore abducted persons—
abducted women and abducted
children. Now, have you looked into
the law that has been enunciated in
this present Act LXV of 1949 which
we want to maintain today? What
is the definition of an ‘abducted
woman’? It is like this. A woman
who has been abducted and forcibly
married must be restored to their
homes—that was the original idea.
But, that whole idea has changed and
we have come to this present defini-
tion that it must be either a male
child below the age of 16 or a woman
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of any age and who has any of her
relatives living in Pakistan. That
is the sum total of this whole defini-
tion. We have got several cases. I
'will quote one case. We had one
case of a woman born in Alwar,
brought up in Alwar, whose husband
died in the -year 1847, got herself
converted as a Hindu, married a
Hindu—a Bania Aggarwal—and after
having married, had a son and a
daughter and was living quite nicely
for six years. By what stretch of ima-
gination was this woman described as
an abducted woman? To what parti-
cular family did she belong? Her
husband was dead. He did not die in
Pakistan, and yet because it was dis-
wcovered by somebody that there was
a likelihood of her parents belonging
to some district called Jhang Maghia-
na in the old Punjab territory, she
was to be taken away. Did she by
any law belong to Jhang Maghiana
after being married in Alwar? Yet,
when this woman was to be taken
away and actually seized a habeas
corpus petition was moved before the
Rajasthan High Court, Jaipur Branch.
The High Court directed that she
should not be removed. But, the
people who were actually interested
in removing this girl waited for their
opportunity after the High Court’s

order. After nearly six or seven
months’ time, one night the Delhi
Police goes there, they seize this

woman, she cries and protests, but
:against her will she is taken over-
night direct to Jullundur. Was this
law’ meant for such a purpose? Was
it that this woman went away of her
‘own accord? A whole crowd of 5,000
people witnessed it in Alwar. For
what purpose was she removed? To
‘'whom was she to be restored? She
had lost her husband here. Was this
law to be used for this purpose that
‘we are to treat women as chattel?
‘What right we have under the law
is very clear—not only in article 5 but
in article 19 alse. It is not the ques-
tion of somebody being aggrieved.
The aggrieved person hereself hap-
pens to be a citizen of India and how
the definition of domicile under the
/international law can be adapted to
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meet such cases passes comprehension.
We cannot understand the word
abduction. We must forget our Indian
Penal Code when we look to the defi-
nition of abduction in this particular
law. We deny all this right of free-
dom conferred by article 19 of the
Constitution. Sub-sections (1) (d)
and (1) (e) of article 19 confer the
right to move freely throughout the
territory of India and to reside and
settle in any part of the territory of
India. What right have we to take
away this particular right of citizen-
ship? It is not that all persons have

got this right. Only the citizens
shall have this right. It is a peculiar
right granted by virtue of citizen-

ship. A man can travel from one
end of the country to the other and
reside in any place he likes and do
anything he likes in any part of the
country, unless he is an offender
against any law., What offence have
these people who remained here of
their own free will, who were not
abducted in the sense in which it is
used in the Indian Penal Code, com-
mitted? Why have these people been
deprived of their freedom? We can-
not understand this.

Dicey has discussed this matter.
What are the rules which govern,
under the ordinary provisions of in-
ternational law the definition of do-
micile? I am not going to cover all
the things. I shall refer to two defl-
nitions. One is, no person can at any
time be without a domicile. Certain-
ly, all these ladies who were hers,
and who were willing to remain were
domiciled in this country. The other
is, no person can have at the same
time more than one domicile. When
they were citizens of India, consider-
ed from all the principles of interna-
tional law, why were they made
citizens of Pakistan and sent away?
The law is very clear.

Now, I will come to the other as-
pect. We have been bowing low to
all the demands of Pakistan every
time. I was just reading today the
.old debates in connection with this
Bill when it was originally discussed.
You, Sir, took part in that debate.
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One of the wise sentences that fell
from your mouth was:

“The Pakistan Government
does not understand the language
of morality; it only understands

the language of force and retalia-
tion.”

What did we do? We went on col-
lecting women. Thousands and
thousands of women were collected
and sent across the border. I -say it
is disgraceful for me to use dirty
language; I cannot use it. I cannot
call women chattel. When we were
exchanging = prisoners across the
border, we were holding back all the
prisoners who had to be taken to
the other side, as hostages till the
others were brought to this side.
But, in this case, we were very
zealous and we allowed all these
bhappily settled women even to be
driven out of their homes to the
other side. The women were crying
and they were sent over. At that
time, it was pointed out that 2,000
Young women were in the hands of
Pakistani officials, police officers or
executive officers. What has hap-
pened to these 2,000 ladies? Have
they been brought back? Not one of
them has come across. I will give
an instance which has now come into
the picture. The Deputy Minister
Shri Anil K. Chanda is not here. He
started with that. I thought that he
will give us some figures so that we
may be able to judge whether or not
this law should be extended. Un-
fortunately, he skipped over the
whole thing. What has happened
after September 1953 up to date? My
information is, and I believe it is
completely true, that not a single
woman has been brought across, from
Pakistan into India.

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
That is wrong.

Shri U. M. Trivedi: May be. You
may reply. This is my information.

My information goes further. I *

will tell you that you think you have
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brought back women. This is a
mere camouflage. I use the word
camouflage for this reason. There:
were certain Kashmiri families, men
and women, who were located in the
Punjab. A certain great and im-
portant person, VIP, I do not want to-
give the name here, went over to
Punjab....

Shri 8. S. More: We cannot ﬁnder-
stand: what is this VIP?

Shri T. B. Vittal Rao: (Khammam):
Very important person.

Shri U. M. Trivedi: This particular
person went to Lahore and arranged
like this, The Kashmiri males were
sent over to India first as refugees.
When they were sent back, their
womenfolk were kept behind and they
were then sent back under this Re-
covery of Abducted Persons Act.

Shri M. S. Gurupadaswamy (My-
sore): What is the purpose?

An Hon. Member:
need.

Shri U. M. Trivedi: To show that
some sort of recovery is going on, to
justify this expenditure of Rs. 10
lakhs which was a sheer waste of
money. I am giving you my infor-
mation. I do not know whether it
is fully correct or not. The hon.
Minister Sardar Swaran Singh may
perhaps know better. But, he will
agree with me that he was one of the
persons there when in September
1953, the particular person who was
in charge of this whole show was no
longer available and orders were
passed by the Prime Minister that
the personnel should remain the
same, and the hon. Minister Sardar
Swaran Singh also agreed with that
view, that personnel be not changed.
What has happened? You have in-
creased the number of staff. Twenty
more persons have been added.
More gazetted officers have been ap-
pointed. With the exception of two
or three officers, all the rest are
superannuated persons. Is it a sort
of a pinjarapole to appoint all these

They were in
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persons there? Is it necessary that
all these persons should be maintained
there at the expense of a few lakhs
of rupees?

Shri 8. 8. More: That is old age
pension,

Shri U. M. Trivedi: That is old
age pension. That is a sort of social
security for doing some wrong to our
womanhood. This is not a proper
thing for you to do. Once you have
decided that a person lives in a parti-
cular country and adopts that country
as his own, what you have to con-
gider is this: what is his domicile on
this principle of animus manendi. If
a woman remains here, marries here,
lives happily, has assets here, has got
children, what other positive proof
do you require to find out whether
she wants to remain here or not?
Even on this principle, ladies of this
type have even a choice of domicile
here in this country. What right have
we to deprive her of her right to stay
in a country where she is willing to
live? This is the legal position and
it is very strong. Many advocates
must have argued cases. I do not
know why many habeas corpus peti-
tions have not succeeded.

It has ben suggested that there is
a tribunal which decides whether or
not one is an abducted- person. What
is the definition of abducted person?
We are not able to follow under this
law. At least it is not one which any
civilised country will accept. What
is more important is, what is the
definition of family? You stretch it
as far as you like. If you have got
a brother there, even if you are mar-
ried here, your family is there and
not here. If you have got your
father there, even if your family is
here, your family is there and not
here. It is a wonderful stretching of
the imagination. Whatever be your
family here, you pack them all and
send them to Jullundur and across
the border. The tribunal that decid-
es is not your own. The hon. Deputy
Minister admits that a Pakistani
gentleman sits with him to decide
whether or not one is an abducted
person. In yretv-mine cases out of
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hundred, he decides that any girl"

here, at any time a Muslim, must be
treated as an abducted person and.
sent across.

Shrimati . Renu Chakravartty
(Basirhat): What about the Hindu-
Judge?

Shri U. M. Trivedi: You have put-
the question; I thank you very much.
It has reminded me of that case.
You heard and all of us heard -the
pathetic story narrated to us by the-
hon. Deputy Minister. You have not
heard the last of it. That Hindu girl"
was not restored. This is what is
happening. You may take it from
me. This is not the only instance:
There are instances all over the coun-
try. No Hindu woman, no Hindu
girl was restored under those circum-
stances. I am putting a pertinent-
question. What happened to those
2,000 girls who were with the Paki--
stani officials?

6 p.M.

Although the girls were anxious:
right from 1947 up to 1954 to come -
over, they have not been restored.
The hon. Deputy Minister has told"
us that he will give us figures as to-
how many girls have been restored
after. 1958. I would be very glad to
know how many of these women,.
other than those unfortunate Kash-
miri women who were left behind,
have °been brought back and restor-
ed to their husbands. I want to
know whether a single one was re-
covered and restored.

The hon. Deputy Minister was rather
apologetic. Section 7 of the Act pro-
vides for the restoration of a recover-
ed woman to her relatives. It does
not mention to what particular rela-
tive. If it is a child, we can under-
stand its being restored to its parents.
But in the case of a woman, to what
relative can she be restored? The
deflnition of relatives varies accord-
ing to the religion. In the case of a
Hindu, if she is restored to her uncle’s-
son, she would be treated as a sister,
but if she is restored to her uncle’s-
son, in the case of a Muslim what will
happen? We have to look at it in:
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the proper perspective. According tn
the law in England, the adoption by
a male of a female child as daughter
is not allowed. The same reasons
apply here. When you want to res-
-tore women to their relatives, you
-must see to what relatives you can
restore them.,

People on that side are anxious to
have as many women as they can,
"because they do not hold ideas of
monogamous marriages. They are
always for polygamy and it means at
least four wives to enjoy. To them,
it is a question of enjoyment.

I submit that this law which is
: sought to be extended upto 31st May
1955 should not be extended beyond
~28th February 1964. If you look at
-the statement of objects and reasons,
~you will find the same reasons being
repeated: “as there are still a large
number of such persons ete. etc.”
When is this large number
going to end? How many women
are expected to be restored, and
how many are there to be restor-
-ed? To begin with, we restored
12,000 but from across came only
8,000, Similarly, when we are res-
“toring any number of persons now,
nothing comes from that side.

Therefore, I submit that on legal
-grounds, on grounds of ethics, on
grounds of morality, and on another
~ground as well, namely, we are not
followers of the principles of the
“Semitic people who treat their women
-as chattel,—on all these grounds, 1
submit that the period should not
be extended beyond 28th February
1854 and I hope the House will agree
-with me.

st @ o (FETe)
arafa agRa, sft (7 TEET v
#Y T FY YT FT AL IAGHT o[
av 7€t ga SfEw sw wwT gar
IR agar A = g
IR ehra s Feey aq 1 wgifaat
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Shri B. C. Das (Ganjam South):
I think when one rises to support or
oppose this Bill, one should bear in
mind that women are human beings,
they have personality and they de-
gserve consideration and respect.

Shri B. K. Chaudhuri (Gauhati):
Question.

Shri B. C. Das: When I support
this Bill I keep this in view and also
when I am critical about certain as-
pects of this Bill, I am bearing in.
mind this very sound proposition.
Sir, seven years have elapsed since:
these abductions took place and with
the passage of time, I am afraid the-
Act is losing, to a certain extent, its
utility. When I say the Act, to a cer-
tain extent, is losing its utility, I do-
not doubt the purpose, the humani-
tarian purpose, which actuated this
Act originally. We know when the
holocaust overtook this land, men
turned brute and most brutally they
maltreated women; and when women
in hundreds were abducted, they
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were not abducted for their own sel-
ves, they were not abducted because
those brutes were facimated by these
women, but because they were sway-
ed away by a blind passion that the
community which they wanted to
uproot, to destroy, must be humiliated
and dishonoured by dishonouring their
women-folk. This brutal hatred is at
the root of this abduction. Therefore,
we should not view these abduction
cases in the same light as one can
view abduction cases in normal cir-
cumstances; because here, man ceas-
ed to be man, he behaved as a brute
forgetting all his sanity and wanted
to torture women. Therefore, he
abducted them. This we have to bear
in mind, Sir. So, one would not dis-
pute the intentions of the framers of
this Act that those persons who have
abducted must surrender the women,

women must be restored to their
original homes; women must be
freed from the clutches of their

abductors.
this_point.

No one would dispute

But, another aspect of the thing is
there. Seven' years have lapsed.
These women are not chattel; they
are human beings. They have per-
sonalities; they have feelings; they
have lived seven years in a particular
place. Naturally, I am sure they
must be hating their homes because
the sources of their conjugal life have
been poisoned by brutality and bar-
barity. But, when they live for
seven years and give birth to children,
I am afraid, certain bonds might have
developed. I cannot imagine
a woman surrendering her children
or giving away her children and
seeking a new life. That will not be
very easy for a woman to do. But,
we hear of many instances of women
giving up their children and going
away. How is this happening? This
raises certain doubts in my mind.
Perhaps, these women were not given
proper opportunity to give ex-
pression to their wishes and views.
We know that these womenfolk pass-
ed through horrible terrors for many
years. They have been terror-strick-
en. Therefore, it is proper that they
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should be brought out of the sur-
roundings in which they are living.
today. They must be brought to a
neutral place, it is true. But, I am
afraid, the machinery that is set up-
today is not perfect. What happens?
I know the Tribunal consists of two
Superintendents of Police, one from
Pakistan and one from India. These
two constitute the Tribunal. The -
women who have been terrorised for
a long time should appear before the
Tribunal and argue their cases or
somebody should argue the cases for
them. The policeman’s mentality and
the official’s mentality will not be so-
humane—it will be guided by rules
and regulations mostly and it will lack
the human touch. That is the trouble-
about it. I would suggest that the:
Government should take into these:
tribunals certain women workers,.
those women workers who have beenx
working so marvellously in restoration
work. They should bg present there.
The abducted women can open their
minds freely and frankly before-
womenfolk and it is difficult for these
terror-stricken women to speak out
their minds before police officials.
That is the trouble (Interruption.)
When I say that women should be giv-
en proper opportunity, I do realise that
as long as they are in the home of the -
abductors, it is not possible for them
to give free expression to their wishes.
But one thing deserves consideration.
A woman has already been there in a-
particular home for seven years.
There is every possibility of her liking
to go back to that home if that hus-
band really likes that woman, treats
the woman properly and, if she has
children and she likes the children to-
develop in that particular surrounding.
But, I would say, such cases may be
few and far between. Even then they
must be taken into consideration. 1
find that the tribunal generally de-
cides in favour of the abducted
woman going back to the original
home. I believe, in the Camp,
the woman is told that under-
no circumstances she will be taken
back to the abductor, she cannot go -
back to him and she will have to-
choose either to go to her original:
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“home or remain there. So, the
woman probably makes her choice.
“If she wants to go back to the original
‘home, she cannot take with her the
rchildren who are the off-springs of
-gshame and she has to surrender them.
‘Perhaps, this is happening. There-
~fore, proper care should be taken
when such women, especially women
-with children, are to be repatriated.
A woman is a woman and she is first
-of all a mother—let us not forget that
~the mother will not like to surrend-
-er her children. If any mother says
-that she is prepared to surrender her
~children, then bomething is wrong
-there. Again, she must be screened,
-ghe must be examined and must be
vproperly treated, and a psychological
-approach must be made. 1 take
.serious exception to the view that
.abducted women should be treated as
hostages or as.prisoners of war. How
4s it that they are talking in terms of
Areating women as chattel, or as hos-
tages or as prisoners of war? We
-will degarde ourselves before the
-world if we treat women in that
"barbarous fashion. In such cases
what we should do first is to remove
the women from the brute who
-abducted them. Lect us have no
:mercy for the person who abducted
‘them. But there is the woman. A
‘woman is a human being, she hhas
lived for seven years there and there
-is every chance of her developing
new ties. Therefore, we should
-take proper care of her, examine her
properly, understand her psychology.
For this purpose, police officials are
.not the proper persons. We want
psychology-experts, we want social
-workers or people who can under-
.stand the mentality of women. While
~supporting the Bill. I would press
-Government to change the machinery
in such a way that there will be a
suman approach and a human touch.
“Womenfolk should not be treated in
that mechanical callous or lifeless
manner as generally the official mind
‘is expected to do. My contention is
-that Government should employ social
workers, psychologists and people
with sympathy and vision to tackle
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the cases of women. Though Gov-
ernment is, to a certain extent, pro-
ceeding in the right direction if it has
to reach the goal to really serve the
purpose the Bill must be amended in
such a manner that social workers,
and non-officials who are really serv-
ing the people, should be associated
to help in the recovery of women.
With these words, I support the Bill.

st fto offo Fmuid : zq fakas
9T gATR ITHAY AEIT A T WALAL-
o gfeer aqar w3 fryar fRar
g o A0 afew s gwmr ol
R T &7 Sree AR FR wqaT F
At @R #r gfz ¥ g7 fawa w
foam fomr | ¥ Twe F ag wwan
¥@ ArAg qreq, dmfas ar Faa
AT T & 97 78 &, T ¥ A vy
WAL YT ST §T VAT FT Freq o7

a

Irar € 1

T F AT H IT AT AT
R #¥ AR ATHT ST Fa@rar Tvgar
g frawr e gand wradta esd 3
w fadrs 1 @y ga frar, st gd
ararat fr ga qferst 7 faegs s
wr €, 36T & wga War § fe
T TITE AT TF AT AT HY A7
I FFY g, I8 O IFA 97 fra¥ a9
U NEAq AT 91 a7 OF QfeasT i
@ Y, ¥ e A AT aga A
&Y T § R AT T AT A7 57 Pt
Nt srafy wv sk st awm @ §
o & s =g g war aaqr ar¥
qR N ? A ag + ¥ fod dare
T g 5 ag fadas Y7 5@ a1
T & gaa A forgl ¥ afg w1f golaar
@, ¥ w17 a%ar g 5 gg fadrs I
ag> A g, av IT F gra { wrafry
AT Ay it AR g @ A
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@ A A 7 & fou dare g oA
2RY¥e ® oY @ gzaTd 98 IT &
FHAET gATR fggeana £y ovet Afwmt
qifeeaT § wot Tt e agh A §
At agt @ wf s a1 ATATAT K
Y Tg AW gk R 0w
Qat fadas awvar st forad gver ao-
2 At w37 A F Srerar araw
® 7zt ag 7 @ FT [T qmgAT §
fr & @ fadas o AN gorqe wraaT
g % favg adt g, dfeT @ wA
w1 fred o9, 3 are ¥ aAR ¥R
3 & fasriedi qrer fra wore sae
& W, 7E Ftwe 7 § R &
Aq@ATAgar g 5w Ew FHA S
ATHT A HIAATEY TF W g, ITHE-
argr & fergl #Y wxdxar i geaTT
Fremgid ! d @ fadas T aw
o frdy wear § safed Rear
g fr ot srfer & @ 7w seqra AT
IEFT YA & gAr €, ag I« fawry
§ woft R & FTIOT T N I FTT
# I T[S § IT F7 O399 Afq &
Feo gt g, T g A d fr g
faar & oft arfy 1 # o oy adi
g AR gw 3w @ & v 5@ s W
AR wvaT FA w0 w7 AT QT
g1 onfy g wr avgw A qAf ame
®Y uF ©f Ay A wge gy gar,
} oft ager & o & wErfrat qof Fms
o Jraar g 1 qff Fme ¥ fod A
frdas @Y 7 ¥ ad, dfeT & qoAr
argen g i gt e oY o firg 3fra
Y qEoAT arfver 7 % w3 §, I
fou frdas ot Y gl 97 &
€ | 9t a% A Prdas T arge
geadnt gl gaRT d3aw
FRR S WA § Jaw fawy g, e
733 P.S.D.
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&% QI Ferd A wqbr F 390 o
€ A TR #T7 T ATl e IR
qifFery & v frdgs # ags F
a1 AT X 7T 6 &, TE A @
* T B v ¥ frdaw WY e
wifeq fF a8 w8t aF FTOR QY Fwar
& b7 winrfers ar aé 7 wa
et & #T AR uF Ty qfee F
AT HT W W FriwF Y A9 @Ay |
affam & amor ¥ T @ g
At agt ¥ yfeow sH=fa & oA
& o § o fred af A i A
g qaeTaT T 91 fF arfeerT @ ferat
AT § w7 A7 WY &, T T qg A0
TEY i g% T ®Y AR 7@ $T o faww
% 39 g ¥ N aarh w¥, &
€q WHTT FT YT FIR ®7 7 wgav
a7 & ag wgn § e gfe
¥ ey w7 ferat g gk &, wwfog
agt e forgl &Y 7 AKX | ST ag N
A WX WEgw A qg T@sIar
fis : We have received every
possible co-operation from Pakistani
officials.” gz agr qxr fax gf war
¢ wifs aeafasar @ g8 AR
& ¢ ag @ A5 IE T P A
qd F ¥ IR ¥ qwd ofeww &
ITR = | rer A qrfEeTT & g
wafeat & a3 & gardy figg ¥t
Whrz § A I ardw w7 fF
7 T T A gEIR @Y &g 7T
@ &, ag Hra aga & % A¥ e
aff 1 ¥ el ot o T A wAT
FTEGT JFFT ATTHY g TAST AT g
g fo 3R qrfedt & e o< 7g foreea
forar gont § fir fog 3l A arfee
i ot § oY gy w7 & o @ wTd
& g € 0T ¥ I GE H wad
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[sfr do Sfro Rawi®)
AR aE T o g dar fe Faady
o & qaeTar e qg WY arfesrT ger
Fd geg AT foral B d9R W
I ¢, 97 ferat w qiffam fuead
T & A ¥ Ao § A W a@
g 919 99 FT AT G AR
I & S €Y i@ ¥ qF WiwAr
wEn g, geits awamag g 5
7 feg foral A arfor i w¢ @
g 1 ag & simfos wdsat o
e ferdl & ant § gr fade gfez-
0 &Y § AR ag awAy § e o
qT FEqTAT WY ar g, a¥ f IJgwy
A9t T & 1 g w1 A gy gfeww
g AR X g dk gl afe
st gwm Ay Y wrAdrg At
31T ame e, oAt gfemr 7 wfra
AT T A7AT § | gAR FTATOONS
sriwai o fawa gfemor @y §
agi & graTfors s1dwat ag €Y qTad
@ T FH 7@ & fe g0 ¥ forgl wY
AT TEY & WS § IT 7T 7@ RIATT
B, e g F I g ag ¥ fewa
frere we ar 7 W@ § 1 77 IvAT
FHAT] 3% H N faermor wzamd
w2Y 97 Y gfer § @y g fafwr forar
TIT 1 G & BT ATIEY T8 ATATX
from AT 93r 1 ¥ aga & ¥
o & grv @ @ fe foA feral
¥ faarg gu, s, s AY, A @ agi
AT NN MG, 7] a9
¢ AT GATTF AT FT FgA § v a9
FR af & g9 aifem § WY
Tt §7 g v ¥ 9EER
I e sgh § fF & agh
gl AT g § Y IT W 9wy ¥
qrfen AoA #t qordtyr agt #Y o
W g1 T & wrew g7 wgd ¢ e e
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R & g N fgg feorat § s Y
qEIar A e € T W d a ggt
fexat € 9 %) et Fow &1 F A
IFEE | T§ FT MAA T T
SICEAR ORI CE R R R
AT NWIT FTOUH T W
frQw $@ T | gW ATAXAT WY qAAT
¥ awa & ST ggwr frdw Ad
@ | g7 wE & fr 0k ofr ggi @t
g, =g fit f onfer & §), feefy o
®t &Y < ag ag ¥ o wrgAr @
A g g faoge agh o
3 gw 2 § fn WY agt g ST
g 37 ) yage AR A, F@ AW
W@ § ta ST 7 | g Ao H
Wk fee gfte W & ag wgr oAt &
fr ag wT aegr Al § 1 IR
soifeadn i g e
¥an S 7y qued § fF s fRe
oY &7 afiy agi & ¥ oAt § AR A
HAOATT q1 AY IF ff KT WATIAY T
oy §, I e qifewmE AT
AT R | AT E® R F BT A
& w g, Tgi |1 wT T W w
wgifrat &Y st Y, Tgi |t AT
¥4 AT §AT § )

T qa arew 7wy oar e
g @ Y oY agt & omd | g g
A & foqr darc & aife gw @ @R
fir gt war &Y T & | I ferdl 9
fagr weivferl & waTor ¥aw av Afa-
ST o7 ®T FIAT TATA ICSAT
I & ygefon & aY feg ot /) qae-
e & w3 F AIAT, AR IqwHT I+
et F ot Y, Sfe oy wat
& Rorat, ow qwr ATy g 1A
7y fage s 4 ga oy A
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g @ ar sqafee § 3fer agan
aTEw Y CEATEAEy FALY ¥ 747 y00 7
gg ¥ faear gark Iwgarfoe N oh
£ 1 whifs o fra gl A §
Ig N1 & feq aer R T@AT, 78 TTA-
7ar ¥t ATEAT gW S & gAT X AT
wE ¢ | gt aw A wwmae §, ongt
T AR qar §, gark Prady qgs R
N §Y FAT4T AR T G Fferfaer
o, ¥ fre¥ o whial F fradr ao-
g forgl ®Y arq arfeg a1 &, 31w
weqr A3 & quac & 1 Qq, N AR,
A g5 7R F ardr §, dfex qgi &
| @r g fe gand qear awrae ¥
@& &1 7 g A g e ag vl
g, g FYr AT R gg v1d & fa3g
FATS I} FY HAT AT A (G 2
¥ A AR X QWAL wAF
qg GO & FT4 FTA AS B I8
e § | AR A wwwar g R @A
o wroor ¥ gA fafreex @nga
wavi fag o w1 agi *1 w1 fagr  war
gr, dto ¥&go o & fafree
agt AT FT A 7T TN ) FFATE
T & q0H 9a7 78 | I8 758 gAY
T, 9 amATIT R AT | T wH
37 %1 fgar war §, ¥ & qEAR W AT
w0 a1 fF agi ®T wrA JW FSVT
g Mfsr AR g e ® o
& 1 TS FH G & FIOT A T 0
geasarg s A @ E I aY
T AT FW £ | Ffwx A q4v
el g AR il farady gy 7 of
w31 fw ag ot afva feqrdaz §Y war
g1 A d wgd & s firg-
fafexr  @hma@er  zzzfiw dysy
w1 i T ofr g7 & fawar e
wBTERTE | RaaRar g fF oo
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T gefar & fafre § eifag
A, I €T W IE F3F Ag o1
&7

T WY TAIMAT 74T AT R < H-
T8, RUY & 7% 17 frdaw &Y Fear
g} frar wrqar | ST v gw AW
R E e 4 7R ag o e =30
wRiMr R qeng fr s ag
I ge o gy ak § 7 fonal &
T | Y g e wfezeort & D
g | Wi 37 ¥ o derr a3 fr 2
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TATT T I WY axg qg o gafr
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gr WA & fod @A Y zq wq
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A s g A g |

g qAF FTAX FATH JqOf  *0
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A off qEal & geaew wT R
qTET T AT TA § | X9 & faq
AR ) FT §F T AT qHA § |
9 ¥ foR qrfeerrT ok fegerra o
goar i A @ awdr | fyw T ooy
agi g €, are gAwr wrg feaqohr
feym 7z W § & I F qadefr
Tgi AAT AT qgt ¥ wadedr  frdy
ot ot SR arrw A § )
fro® fadas & @ @11 & a1 ¥ g
T W% 8 FAT TR Arfar aF wqr
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2 R o 9O aww R g, et
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agrg | cafed ag e et & gaa
¥ ag W g 5 §fe v qeewm
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# ¥ oy, a1 qafed Ay e arfeer
7w o feralt & fod g gz
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qr At fgrg off oifesrs 9w @
A & ag A A § fe AT v g
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LT a1 § v g A} aw ¥ feR
Lo BT FT TF FUT WA ¥r oy whr
#t ot A ©w a H wrd QT gEa-
7 7o A 9 e wawr fQw w<@
¥ foq amar ) SfpT A ag R @ g
fF 78 {0 wTw TaET ¥ FT TEY WR
¥ qF gt oo v & froagi W
faeft oft %) TgTaaT aff frerly § i
Tt %1 fergt ®Y o w0 F oot aeai
& g @ § 97 B il Iu
AT AT T E AT A TAT FHTY Jao)
*t €q g wriari w1 ooy W
@ §

wfed & wgan § e foae w1
@ FAT S garom ) @E &
ST faQw w3ar g 1 w9 A qE T
frw & amed, o el gEX ST AT
ot ifod g 9w & fed wQE
T &7 & fod due & 9% ug w2 9w
Y e F A & ok dare g @A
€t g wT A0 ag dAT € R @ frdas
Y gaTe wT fRar arq o

Mr. Chairman: This matter has
been fully discussed and has been
discussed all along for several years.
The House will be well advised in
concluding the discussions. If the
hon. Members are very ingistent, I
do not want to stand in their way.

Shri Sinhasan Singh (Gorakhpur
Distt.—South): 1 have got a legal
point to raise.

Mr. Chairman: Hon. Member has
got an amendment. He will get his
time when the amendment is moved.
(Interruption).

Dr. Krishnaswami (Kancheepuram):
The hon. Minister introducing this
measure gives no figures about the
number of cases that have yet to be
recovered, at least approximately.
We have got a right to inspect these
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figures. No White Paper has yet been

issued on the progress of the recovery

of the abducted persons and I think
it is just and proper that Parliament
should be acquainted with some of
these figures before it passes such
a measure. After all, the law was
passed in 1947 and it is now seven
years since it has been in operation.
How long are we going to continue
renewing such an Act?

Shri Anil K. Chanda: I did not
supply figures because I wanted to
know what exactly the hon. Members
would like to know about this Bill and
my hon. friend Sardar Swaran Singh
will give all the figures in his speech.

Mr. Chairman: If the hon. Mem-
ber had supplied the figures it would
have facilitated discussion. It the
hon. Member wants to give the figures
now, he can give them.

Shri 8. S. More: Is it a fair expla-
nation?

Mr. Chalrman: That is not the
point at dispute. I have asked the
hon. Member to give the figures and
he will supply them.

Shri S. 8. More: It is not a ques-
tion of liking. Unless the figures are
actually circulated to us, how can we
digest them? When the figures are
supplied to us, we have to sift and
analyse. Our power of digestion is not
80 strong as to digest them straight-
away.

Shri Gadgil (Poona Central): When
you can swallow a camel why strain
at a gnat?

Mr. Chairman: So far the discus-
sion is not over. If in the middle of
a discussion figures are given and the
hon. Member wants to dispute those
figures, he is in a position to do so.

Shrimati Renu Chakravartty: Just
a point, Sir,

Mr. Chairman: Is it a point of
order?
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Shrimati Renu Chakravartty: No.

Mr. Chatrman: Then I will call the
Minister.

Sardar Swaran Singh: Am I expec-
ted to reply to the points raised or
only give the figures?

Mr. Chairman: Figures only.

Sardar Swaran Singh: So far as
the figures are concerned, from the
speeches that have been made, it ap-
pears that the hon. Members want to
know certain figures about the re-
covery this side and also in Pakistan.
The figures of persons recovered and
sent over to Pakistan year by year
are like this.

Shrimati Renu Chakravartty: This
was given to us last year. What we
want to know is this year’s.

Sardar Swaran Singh: That was
exactly what I was going to say; last
year & White Paper was actually cir-
culated.

Mr. Chairman: The figures relating
to the period after the White Paper
was issued may be given.

Sardar Swaran Singh: That is what
I am giving. From 1st January 1953
to 31st December 1953, the number of
persons who were recovered and sent
over to Pakistan is 2,040, as against
1,162 for the year 1852.

Shri V. G. Deshpande: How many
Kashmiris were there?

Mr, Chairman: Let him give the
figures, then the question can be put.

Sardar Swaran Singh: The number
of persons who came across from
Pakistan to India for the correspond-
ing years, that is from 1st January
1953 to 31st December 1953 is 324 as
against 474 for the year 1952 (An Hon.
Member: Diminishing returns). The
total number of persons who were sent
across from India to Pakistan up to
31st December 1953 is 19,141 as against
8,684 for the corresponding period
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[Sardar Swaran Singh)

(the total right up to 31st December
1953 which came from Pakistan to
India).

Dr. Ram Subhag Singh (Shahabad
South): What about the total estimat-
ed flgure of persons who have been
left behind?

Sardar Swaran Singh: I can well
appreciate the anxiety of the hon.
Members to know as to what would
be the total number of such cases on
either side. But, for obvious reasons,
he will be a bold person who can
really make a guess of that nature, be-
cause, we are working on clues sup-
plied by either party and sometimes
there is a lot of confusion and over-
lapping, some names are repeated in
a number of places, some give diff-
erent names, etc.

Dr. Krishnaswami: Would it not
be less with the passage of time?

Sardar Swaran Singh: That is quite
obvious; that is simple arithmetic. As
a number of people are being recover-
ed and sent across, obviously, the
number would be less. It is for that
reason that we are not coming for-
ward for giving this legislation per-
manent life, but are asking for a lease
of life of another 15 months.

Shri 8. 8. More: On a point of in-
formation, Sir, some more important
information ought to be supplied by
the Government. Suppose s0 many
women were transferred to Pakistan,
how many of them were married here,
how many have left children here,
etc.? This is relevant data without
which we cannot come to a decision.
The same information ought to be sup-
plied regarding these unfortunate

women who have come away here.

Merely giving information in a wood-
en sort of way does not lead us to any
conclusion.

Shrimati Renu Chakravartty: One
other point of information. I would
like to know from out of the number
recovered here, how many have gone
back to their people on both sides and
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how many are remaining in the
camps, and what is the percentage.

Shri Gadgil: May I suggest that in
view of the great interest taken by
the House in this particular question,
all the statistical data may be collect-
ed by the Minister and circulated to
the Members.

Some Hon. Members: Yes, yes.

Mr, Chairman: Order, order. If the
hon. Minister is ready with the
figures,. ...

Sardar Swaran Singh: I am ready.

Mr. Chairman: .... he can circulate
them today. We are not finishing the
discussion today.

Sardar Swaran Singh: We are
ready with the figures. We can sup-
ply them now. I think what I say
here will automatically be circulated.

Shri 8. 8. More: No, no.

Dr. Ram Subhag Singh: How many
children have been left behind?

Sardar Swaran Singh: I have got
another figure which will throw some
light on the number of cases that are
actually examined on either side.
Apart from the number of persons
whom I have given as persons reco-
vered and sent across, I have got
another figure. Besides these, 13,000
other cases have been investigated in
India. By investigation, I mean that
clues were supplied by relatives or
others in Pakistan and on the basis of
those clues enquiries were made whe-
ther that person exists, what has hap-
pened to that person and something
like that. Similarly, in Pakistan, in-
vestigation has been carried on, be-
sides the persons who have been re-
covered, in respect of 18,000 cases.

Mr. Chairman: During which period?

Sardar Swaran Singh: All along; up
to December, 1953; all these years.

By mutual agreement this figure is
not final for obvious reasons. Be-
cause, cases are known In which
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though the preliminary investigation
indicates that a woman is either dead
or has gone somewhere or is not
traceable, after six or eight months
that woman is recovered. But, this
does indicate to some extent the
volume of the work so far as the
number of cases is concerned. I am
not hiding any figures when I say that
the number of abducted persons on
either side cannot be given because
such a figure cannot really be esti-
mated and any figure that could be
given is likely to be misleading.

7 p.M.

Dr. Ram Subbag Singh: What about
the children?

Shri Sinhasan Singh: There must
be some persons in India and Paki-
stan camps who have not been sent
across. Their number may also be
given.

Sardar Swaran Singh: The number
of persons in our Jullundur Camp is
roughly of the order of between 300
and 350 up to date.

Shri S. 8. More: How many camps
have Government?

Mr. Chairman: It appears many
hon. Members are desirous of getting
more information. For instance, Mr.
More just now raised the point about
the class of people who were married
and have left children. That information
has not been supplied. Mr. Sinhasan
8ingh is raising another question. If
the hon. Minister has got the infor-
mation, he may either issue a White
Paper or give the information this
night so that the entire question may
satisfactorily be gone into. After all,
the real question at issue is whether
this Act should be extended. We
passed previously Acts and we are
committed to the principle of the
Bill. If there are any women who can
be sent to Pakistan or can be recover-
ed from Pakistan, it should be done,
We have accepted the principle of the
Bill. The only question is whether
these figures lead us to the conclusion
that as a matter of fact we should be
justified in extending the Act. There-
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fore, this information is very neces-
sary. I thought this information
would be given by the hon. Minister
when he was speaking on the Bill
The hon. Member has complained that
information is not given. This infor-
mation is very necessary to say whe-
ther this Act should be extended. I
would expect therefore the Minister
would give this information if it is in
his possession.

Sardar Swaran Singh: With all res-
pect to the decision or the points indi-
cated by the Chair, so far as the in-
vestigation of the nature indicated by
my learned friend Mr. More is con-
cerned, it will be very awkward and
very difficult to give such figures.
Merely because a particular Mus-
lim abducted person, or for that
matter, a Hindu abducted per-
son, actually is living with some
one, to style that as marriage or some-
thing of that nature is something
which cannot be accepted, and 1 do
not know what other information
could be supplied. I can understand
the anxiety of the Members to get
some more information, but unless
something specific is indicated, I can-
not do anything, because such infor-
mation as is with us we have already
given, Investigation as to how many
of the persons who have been recover-
ed, were actually married here or not
married here is not the type of infor-
mation that we have, and I will not
be able to supply any information like
that.

Dr. Ram Subhag Singh:
asked for it.

Nobody

Mr. Chairman: It is not expected
the hon. Minister will go at this stage
into the question whether a particular
person was legitimately married or
not. That is not the point at issue.
The question is: there must have been
many women who had children, who
were alleged to have been married.
If that figure is given, then the Mem-
bers will be in a position to judge
whether this Act should be extended
or not. If the hon. Minister has not
got this information with him, then
there is an end of the matter. If the
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[Mr. Chairman]

information is there, it is better in the
interests of discussion that the infor-
mation is supplied.

Sardar Swaran Singh: Whatever in-
formation I have got I have given. I
am not asking for any time to collect
or supply information, but such of the
information as is not available I can-
not collect because there will not be
any sound data for that. Therefore,
the information I have supplied is the
available information, and if it is indi-
cated as to what information is re-
quired on any other basis, I can
straightaway say whether we have got
that information or not.

Shri 8. 8. More: I should like to
make one request through you to the
hon. Minister. Mr. Trivedi has re-
ferred to one case in Alwar. We
know nothing about it. If that infor-
mation be available, Government
should also place that information be-
fore us.

Mr. Chairman: Order, order. This
is asking too much. The hon. Minister
at this stage cannot go into particular
questions and particular stories which
are given currency to here. There
may be no substantial basis for them,
and it cannot be expected that inquiry
can be forthwith made. The only
point at issue is this. If this is all the
m.tormatlon in the hon. Minister's pos-
session which the hon. Minister has
given, then what he could do has been
done. If he has not got any other
information, none can be supplied at
this stage, and I do not want the hon.
Minister to investigate matters now
and supply information. If the hon.
Minister can supply information in a
tabulated form showing how many
women were recovered, whether they
had children, and so on, that will be
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of some use to hon. Members. If no
further information can be supplied,
there is an end of the matter.

Shri Dhulekar (Jhansi Distt.—
South): If this is all the information,
there is no justification for extemsion
at all.

Sardar Swaran Singh: I may add
that I have got some information with
regard to the children, and if neces-
sary, I can straightaway supply it.
This is with regard to the children
who have been recovered.

Shri V. G. Deshpande: Of children
born to these women.

Mr. Chairman: Information as to
how many women were brought from
there, whether they had children born
to them within these seven years....

Sardar Swaran Singh: That infor-
mation we have got, and I am prepar-
ed to supply it, without asking any
time for circulation.

Mr. Chairman: If it is not incon-
venient to the hon. Minister, that infor-
mation may be supplied today so that
we may resume discussion tomorrow.
Or, it can be supplied even tomorrow
morning, so as to reach hon. Mem-
bers before 12 noon tomorrow.

Sardar Swaran Singh: I am prepar-
ed to supply the information relating
to the children, tomorrow morning.

Mr. Chairman: Then there is an
end of the matter.

Sardar Swaran Singh: But I would
say that it is too much to ask that all
should be supplied.

The House then adjourned till Two
of the Clock on Thursday, the 25th
February, 1954.

———————





